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IW TH£ CEMTRAL AOMIN ISTRATIU£ TRIBUNAL ^
PRINCIPAL BENCH wew DELHI

. O.A» No^i.iei2/90
"

Weu Delhi,dated tha 1st Sep.,1994

CdllM

HoR*bl8 Shrf. S,R* Adige, Member (A)

tton'blB Srot. Lakshtni Suaminethan, Member(3iJdiciai)

Shri B.N.Prasadj
S/d Shri T.ChaudhiJ.,

. S«D,0»„.(Phone'5)
598 'Z' Timarpur, Oalhi~7

• »« Applicant

(By Advocate Shri A,Kali3,proxy
. counsBl for 3hiR,L, Sethi )

V/s • '

1« Union of India through the Sacy,
Ministry of Cotmiunications,
Dapartrasnt of Talecommunications,
Dgr Tar Bhauan, Sansad Warg, N/Oelhi-1

2, Tha Oirecti-^r General,
Oepartnent of Cocur.unications,
{Telecom.Board)
Govt.of India, Meuj Osihi«,

Raspondents

(None for the respondents )
\

3UDGi>l£HT(0RAL)

(Hcyi'ble Shri S.B» Adiga, Wember (a))
. .i

•In this application, Shri B.M.Prasad, S.Q«0,(Phones)

, ' Departnent of Telecommunicaticns(Telecom,Board)Govt«of India,

Wew Delhi has prayed for refund of rscoweries made, consequent to •u.

penalty order which was subsequently sat asidaj and for penal
the

interest thereon, Gn/atnounta-due from 11,'3,89 i.e. the date from

uihich penalty order was set asid&i'

2v Shri fehish Kalia appeared for the applicant and "

stated that tha respondents have made complete refund of all

the recov/aries made, and the only point left now for adjudication

^ is the question of psnai interest for the delayed refund^
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None appeared for the rsspondsnts, but from their v^pl]
f

it appea^Bthat after the penalty was set aside on appeal, the

appiicents controlling officei: was directed to taks further

action in tha light of the Appellate order, but before the

same coiyid be implemsnted^thB applicant uas transferred to the
jurisdicticn of another ccntrolling officer and his records

were also to be transferred, and by the time ths new controlling

officer s&fUQht to implement the appellate order, tha applicant was

again transferred back to the jurisdiction of the first controlling

officer. The Respondents, aver that this was the cause of delay

in refunding the rscoyeries made.

satisfied that these are surfident grounds

to explain tha delay satisfactorily, Merely because ths

applicsnt waQ transferred from the jurisdiction of one

controlling officer to another, is not adequate justification for

delaying the refund of the reGoueriss, life understand from Shri

Kalia that tha total racovsry made from the applicant was

Rs 1440( 6a P,r% X24 months) + 107S/-.' l-,2» approximately

Rs 2500/ and the delay was of 2 years» Accordingly, ws dircct ths

respondents to pay interest for ths delay in inal<ing refund to the

applicant at the rate of lo>^ P«A* i,e, Rs SOQ/- in all,

5» Respondents should pay this'sum to tie applicant within a

period of three months frora the date of receipt of a copy of this

order, failing which they will have to pay interest © 1E;6 P«A.

on fls SOoAfson that date till the date of actual payment. No costs.

. (Lakshmi Syan&nafetlan) A^ig^)
PlamfaerCDudicial) WemberCAdministrrHtius)
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